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IN THE CENTRAL ADMINISTRATIVE TRIRUNAL, JAIPUR BENCH,; JAIPUR.
0.A.Nc.22/99 Dete of order: ?175'?; R | . ‘

S.K.Gupta, S/c Shri R.K.Gupta, R/c Hcuse Nc.360, Kechhi
"Purau' Agra Kent, employe€ as Sr.Parcel Clerku' Kcta

~Divieion, Agre.

...Applicent.

Ve.
1. Unicn cof India thrcugh General Manager, Western Railwey,
Churchgate, Mumbai.
2. Staticn Manager, Westeranaly,_Agra Fort, Kcta Divisicn.

\ ...Respendente.
Mr.Shiv Kumar - Counsel fcr the applicant
Vr.T.P.Sharme - Counsel for respencents.
(CCRBM: .
Hon'ble Mr.S.K.Agarwal, Juciciel Merber
Hen'ble Mr.N.P.Newanisy Administrative Nember.
PER HON'BLE-MR;S.K;AGARWAi, JUDICIAL MEMBFR.'

In thie Original Application under Sec.19 of the AGmini-
strative Tribunals Act, 1985, the epplicant mekes a prayer to quesh
and set aside the impugned order cf trensfer deted 11.1.99 by which
the applicant wee relieved frem Agra Fert to Kecta.

2. In brief, the facte of the case as stated by the appljcanf
are that he scught mutusl transier with Shri P.K.Gupta, therefcre,

beth Shri P.K.Gupta and the applicant have mcvedaapplicétion for

.transfer. The applicant scught his trensfer at Agre Fort an¢ Shri

P.K.Cupta scught his transfer at Kota. After ccneidersticn cof the
applicent, the respoﬁdents have issued letter Cdated 1.7.98 by which
the‘appdjcant has traﬁsférred tc Agra Fort an¢ chri P.K.CGupta tc
Kcta con mutuel basis. It is steted that the applicent -cined in
puréuance cf the'crder CGatecd 1.7.98. Ncw the respcndents issued an
order-dated 11.1.99 by which the applicant hes been cordered to be
relieved frcm Agra Fort tc Keta. It is statéd thet the epplicant
belongs tc sensitive cetegcry ané ncrmel tenure cf pesting pericd
ie 4 vyears. He has nct completeé his tenure at’ & perticuler
staticn, therefcre; the impugnecé créer dated 11.1.99 decerves tc be
duashed. It is a]ég\sfatedlthat the respondentes -have nct cancelled
the créer dateé 1.7.98 and without cancelling the crder dated
1.7.98 the respcndents cennct transfer the applicent tc Kcte.
Therefcre the applicant filed this 0.2 for.the relief s= menticned
above. - - - ;
2, Reply was filed. In the reply; it hes been macde cleer that
the spplicant was transferrec jnlthe interest of adminietraticn as
there was segjous ellegatich ané ccmplaint. egsinst the applicant.
It is alsc steted that the appljcant'js heclcing a transfereble pest
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‘crcer as tc ccste.
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an¢ he can be transferred any where, as per the requirement cf the
Rajlway edministrstion. It is denied thet the crder dated 11.1.99
was illegal and arbitrary and stated categcrically that the
apmﬂicant'was transferred in the interest cf administraticn. There
was nc -malafide cr viclaticn cf any statufcry ncrms by the
respendents, hence the impugned crder cannct be interfere¢ by this
Tribunal. A

4. Rejcinder has alesc been filed reiterating the facts stated
in the  C.A.
5. ' Hearé the learned ccunsel for the parties and alsc perused

the whcle reccrd.

6. " -Transfer is the inciCence cf service. The applicant is

allegeé tc hsve been trsnsferreé on the basis of ccmpleint made

against him. It has been steted categcrically that the applicant
hase been transferred . in the adminietrative exigencies. This
Tribunal can cnly interfere in the matter cof transfer when the
transfer is based 'cn melafides ancd against the infracticn of
statutofy norms. In the jnétant cesey nc nelaffdes are imputed
sgainst the respcndents and there appears to be any infracticn cf
statutory ncrme. Therefcre, in view cf the settled pesiticn of law,
we are cf the'cpinicn that there ie no besis tc interfere with the

impugned orcer cf transfer. We, thereforéu Gismise this C.A with ric

A

(N.P.Naweni) (S.K.Agarws])
Merber (A). . Member (J).
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